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is concerned, both the Houses of Parliament 
have put their seal of approval on it, and 1 
will just quote the exact wordings : 

'That energetic development of Indian 
languages and literature is a sine qua non for 
educational and cultural development. Unless 
this is done, the creative energies of the 
people will not be released and the standard 
of education- . ." 

SHRI BHUPESH GUPTA: Energetic 
development- by making the Education 
Minister as Petroleum and Chemicals 
Minister. . . 
(Interruptions) 

SHRI BHAKT DARSHAN:and the gulf 
between the intelligentsia and the masses will 
remain, if not widened further. Regional 
languages are already in use as medium of 
education at the primary and secondary 
stages. Urgent steps should now be taken to 
adopt them as medium of education   at   the   
university  stage." 

Madam, this is the national policy which 
has been adopted by Parliament and it is 
being followed. 

 

 
THE DEPUTY CHAIRMAN: I think now 

we must pass on to the next item— personal 
explanation. The Deputy Law Minister to rise 
on a personal explanation. Mr.  Saleem. 

REGARDING PERSONAL     EXPLANA-
TION BY DEPUTY LAW MINISTER 

THE    DEPUTY    CHAIRMAN:   On a 
personal   explanation,   Mr.   Saleem. 

SHRI  LOKANATH     MISRA  (OrissaJ: 
What is it about? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE 
(SHRI MOHAMMAD YUNUS SALEEM): 
Madam, on the 1st and 6th of May,   1969. . . 

(Interruptions) 

SHRI     LOKANATH     MISRA:   On  a 
point of order. 

SHRI ARJUN ARORA (Uttar Pradesh): 
On a  point of order, Madam. 

SHRI LOKANATH MISRA: What is it 
about? Let me know, Madam. I will also have 
to... 

THE DEPUTY CHAIRMAN: I will call 
you. 

SHRI LOKANATH MISRA: 1 raised 
certain matters in the House probably ten days 
back. I have forgotten the exact date. Probably 
it was on the 1st, may be, on the 6th also. I do 
not remember it exactly. Madam, the Deputy 
Minister of Law thought it wise to keep silent 
for all these   15   years... 

SOME     HON.     MEMBERS:   No, no. 
Fifteen  days. 
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[Shri Lokanath Misra] 
Now, Madam, after fifteen days' time if he 

is confident of making a statement on the 
floor of the House, I have certain other 
allegations also. I will show you all these 
papers. 

THE DEPUTY CHAIRMAN: That is all  
right. 

SHRI LOKANATH MISRA: No, no, 
Madam,   Mr.   Saleem.... 

THE DEPUTY CHAIRMAN: 1 am not  
going  to  allow  anything  more. 

SHRI LOKANATH MISRA: Madam, My 
point of order is this. I have certain other 
allegations. The point of order is this that if 
you allow him to make a statement today, 
each one of us who have some information 
about his conduct and character,... 

THE  DEPUTY CHAIRMAN:   No, no. 
(Interruptions) 

SHRI LOKANATH MI SR A : . .  must be 
allowed to put a question for clarification. 

THE DEPUTY CHAIRMAN: Let me give 
an answer. Under Rule 241—if I am 
correct—if any charges are made against a 
Minister or anyone, that Member or Minister 
can stand up and can rise on a point of 
explanation and explain to those charges that 
have been made against him. It does not 
matter if the intervening period has been 
long. That does not matter at all. Therefore, I 
call upon Mr. Saleem to explain. 

SHRI ARJUN ARORA: Madam. I am on 
a point of order. 

SHRI  MULKA     GOVINDA     REDDY 
(Mysore):   Madam, I am also on a point of  
order. 

THE DEPUTY CHAIRMAN: You cannot 
all go on points of order like this. 

SHRI ARJUN ARORA: My point of order 
is this that this statement by the Deputy 
Minister is not on the order paper... 

THE DEPUTY CHAIRMAN: It need not 
be. An explanation need not be... 

SHRI ARJUN ARORA: Please let me 
complete. We get the order paper from the 
Rajya Sabha Secretariat. It does not include 
the statement by the Deputy Law Minister. 
We learnt it from the newspapers this morning 
that he would make a statement. Is it a fair 
treatment of the Members of Parliament that 
they should learn about the business of the 
House from the newspapers and not from the 
order paper? This should have been included 
in the order paper and as it has not been 
included in the order paper and we have been 
treated  contemptuously... 

THE DEPUTY CHAIRMAN: That is all  
right. 

SHRI ARJUN ARORA:... he should not  be  
allowed  to  make  his  statement. 

SHRI  MULKA     GOVINDA REDDY: 
Madam,... 

THE  DEPUTY     CHAIRMAN:      How 
many Members can get up? 

SHRI   MULKA   GOVINDA   REDDY: 
Madam Deputy Chairman, my point of order 
is this. As has already been pointed out, in the 
agenda that is circulated to the Members there 
is no mention of the fact that Mr. Saleem, the 
Deputy Law Minister, is making a statement. 
We do not know on what subject he is going 
to make a statement. I presume that he is 
going to make a statement in connection with 
a Calling Attention Motion that had taken 
place in this House. On that day we demanded 
that the Deputy Law Minister should be 
summoned to make a statement and he should 
have been summoned immediately on that day 
to make a statement... 

SHRI BHUPESH GUPTA (West Bengal):   
On a  point of order,  Madam. 

THE     DEPUTY     CHAIRMAN:   How 
many points of order?  Please be brief. 

SHRI   MULKA   GOVINDA   REDDY: 
But now he has come to make a statement. He 
is going to make a statement now. 

SHRI LOKANATH MISRA: Madam, this 
will  take two hours.  I    submit that 
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this will  take not less  than, two hours. . .  

[Interruptions) 

SHRl   MULKA   GOV1NDA   REDDY: 
1 believe he is going to make a statement in 
connection with the Calling Attention Motion 
that had taken place in this House. At that 
time some alleged charges were made by Mr. 
Lokanath Misra and some others that the 
Deputy Law Minister, Mr. Saleem, had called 
for some papers with regard to some cases. 
So we must be fair to Mr. Saleem that he 
should clarify his position but while 
clarifying his position, the Members should 
have an opportunity of asking for 
clarifications on the statement made. 

THE DEPUTY CHAIRMAN: 1 want to 
refer to  Rule 241  which says: 

"A member may, with the permission of 
the Chairman, make a personal explanation 
although there is no question before the 
Council, but in this case no debatable matter 
may be brought forward,  and   no  debate  
sflall   arise. 

Therefore 1 have agreed but I may also add 
about the other point made that it has 
appeared in the press, that I feel that it is very 
wrong, whoever has given it to the press, 
much less if the Minister has given it, it is not 
at all worthy of him. 

SHRI M. P. BHARGAVA (Utter Pradesh): 
This has arisen on a submission of mine on 
Friday. 

THE DEPUTY CHAIRMAN. Mr. 
Bhandari. 

 
 



3701   Personal Explanation                        [RAJYA SABHA]         by Deputy Law Minister          3702 

 

SHRI BHUPESH GUPTA: I see nothing 
wrong in allowing the Deputy Law Minister to 
make a statement because this relates to a 
matter of considerable public importance 
which has agitated the minds of the Members 
of the House. Of course we have read it in the 
papers. It would have been better if we had 
read it in the List of Business but I do not 
make out a case about that but here I say that 
it is necessary for us, when you call him, to 
tell us, since it is not in the List of Business, as 
to what he is making the statement on. I do not 
know but as far as I am concerned, if I assume 
that it arose out of the debate the other day, I 
want to know what the Law Secretary said. I 
want to know from him what the Law 
Secretary told him insultingly. He did not tell 
us, nor did the Law Minister. Do I understand 
that he would today take the House into 
confidence and tell us exactly what was the 
insulting behaviour of the Law Secretary that 
led him almost to the point of resignation? 
Secondly, in ^connection with this, obviously 
we  would  not spare     anybody, 

neither the Law Minister nor the Law 
Secretary. Let us hear and find out but 1 hope 
that since you have not given any direction as 
to the nature of the statement the entire case, 
the file itself if there is any reference to it, 
would be given and what is most material is 
the conduct and the behaviour' of the Law 
Secretary because if the Minister had done a 
very wrong thing, it is none of the business of 
the Law Secretary to insult him. Therefore I 
am entitled to know this from him. If he does 
not in the statement divulge what the Law 
Secretary said, then of course, he would be 
again playing with the House- Let us see what 
he says. Let him say whatever he likes. 1 hold 
brief for none but my position is clear that 
even if the Deputy Law Minister has behaved 
very wrongly for which he should  be... 

SHRI M. P. BHARGAVA: The Members 
should know what has happened in the House. 
I want to bring to the notice of the House 
what I said on Friday and as a result of that 
two statements are to come. 

SHRI BHUPESH GUPTA: I agree but it 
becomes a collective issue now. Individual 
business merges into collective business. It 
was a private business and it becomes a public 
limited company now. 

THE DEPUTY CHAIRMAN: That is all 
right. 

SHRI B. K. P. SINHA (Bihar): I will appeal 
to the Deputy Law Minister not to make a 
statement today. So far as this House is 
concerned, the matter was dead. Let not the 
corpse be exhumed now after some time has 
elapsed and unnecessary sensation created, 
unnecessary discussion started. You have 
referred to a certain rule. That rule contains a 
clause: 'It shall not contain a debatable matter.' 
From what I have heard, it has become almost 
apparent to me that the statement is bound to 
contain matters which shall be of a 
controversial and debatable nature. Therefore, 
if that Rule applies, the statement is really 
barred. If that statement comes and if it 
contains a debatable matter, then a debate 
cannot be avoided. Therefore, I would again 
appeal to the Deputy Minister and to you: 'Let 
not the corpse be exhumed. The matter is dead 
so  far  as  this  House  is concerned'. 



3703     Personal Explanation                  [19 MAY 1969]           by Deputy Law Minister      3704 

SHRI M. P. BHARGAVA: I am sorry that 
so much time of the House has been taken 
unnecessarily. 

SHRI SUNDER SINGH BHANDAR1: 
Who are you to decide? 

SHRI M. P. BHARGAVA: I must quote 
what has happened in the House. 

SHRI  SUNDAR  SINGH  BHANDARI: 
You plead your case. 

SHRI M. P. BHARGAVA: Two more 
statements are expected from the Govern-
ment. One is about the Deputy Law Minister's 
affairs. I had said that he should come and 
make a statement here. The other is about the 
by-election to Parliament from the 
Banaskantha parliamentary constituency; I 
had asked for enquiries to be made in this 
regard and then for a statement to be made in 
the House. In deference to this request in the 
House itself I was assured that these two 
statements would be made. Now one 
statement was to be made by the Deputy Law 
Minister and it was just begun by him. 
(Interruptions), 

SHRI LOKANATH MISRA: Just at the 
fag end of the Session he comes to make his 
statement after such a long time since the 
matter was raised. He is a cunning man and 
he should not be allowed to make his state-
ment today after having slept over the matter 
for so long. 

THE DEPUTY CHAIRMAN: In view of 
all that has been said in the House on this 
matter immediately the Deputy Minister 
began to read his statement, I want to ask 
him: do you want to defer your statement, or 
do you want to make it now? 

SHRI MOHAMMAD YUNUS SA-LEEM: 
I have already read one paragraph of my 
statement. 

SHRI ARJUN ARORA: Nobody has heard 
it. 

SHRI MOHAMMAD YUNUS SA-LEEM: 
I shall read it over again. I want to make the 
statement. 

THE DEPUTY    CHAIRMAN:  So you 
want to make the statement. 

SHRI ARJUN ARORA: On a point of order. 
Under Rule 241, you kindly read out to the 
House, the Deputy Minister is not to make a 
statement which contains controversial or 
debatable matter. (Interruptions) Has the 
statement been shown to you, and have you 
satisfied yourself that it does not contain any 
debatable matter? He can take shelter behind 
that Rule 241 only ifv the statement has been 
shown to you and you are satisfied that it 
contains no debatable matter. 

THE DEPUTY    CHAIRMAN:  That is all 
right. I will read out Rule 241 again. 

"A member may. with the permission o\' 
the Chairman, make a personal explanation 
although there is no question before the 
Council, but in this case no debatable 
matter may be brought forward, and no 
debate shall arise." 

Now 1 have gone through the statement and I 
find that it would raise a debate, that it is 
debatable. Therefore, if I am to give a ruling 1 
will defer the statement. 

SHRI  BHUPESH GUPTA:   I  have my 
point of order. 

SHRI LOKANATH MISRA: The ruling 
has been  given. Please sit down. 

SHRI   BHUPESH   GUPTA:   And   there 
I have my point of order. It is a strange 

thing.   Now  you  admitted  it  and  you  in 
fact  called  him  to     make  the statement. 

(Interruptions). 

THE DEPUTY CHAIRMAN: Please let 
him proceed. 

SHRI BHUPESH GUPTA: You know I am 
not the man to be silenced. You may make 
noise  but you cannot silence me. 

Now you asked him to make the statement. 
You cited a particular rule for allowing the 
Deputy Law Minister to make his personal 
explanation although it did not appear in the 
List of Business, and I thought you were 
within your rights in what you did. Now the 
hon- Deputy Minister himself, who evidently 
has sought your permission to make the 
statement, has not taken the position that he 
would not make the statement he wanted to 
make. I do not know how suddenly you are 
giving a ruling deferring the statement because 
the procedural process had been completed   in   
the      sense   that   you   had 
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[Shri  Bhupesh Gupta] allowed the Deputy 
Law Minister to make the statement.   In  fact,  
he started reading it, when points of order 
were raised! Now the position is this. All 
right; you are asking  him  to  defer  the  
statement.  Let  him not  make  any     
controversial     statement. But  I  think  every  
hon.   Member  of  this House  is at least    
entitled  to know this. Let him tell the House 
exactly about the offending words used by the 
Law Secretary. For my part I do not want to 
know anything more. I have said that it is a 
matter of public  importance and although it 
did not appear in the List of Business for the 
day  because it is a matter of public im-
portance,  I  supported  your earlier  ruling. 
Now it seems that having got to that position 
we do not want to hear him. Parliament 
should know what exactly happened should  
know  to  what  extent  who  should be 
blamed, to what extent the Minister is to be 
blamed and to what extent the Secretary is to 
be blamed. The record should be set straight. 
It is unfair to Parliament to  leave     the entire     
proposition  in  the realm   of  speculation.      
Madam     Deputy Chairman,  I  have never 
experienced  such a thing as this that the 
Chairman gave the permission, the gentleman 
got up to make his  written     statement  and   
then  due   to some points of order he was not 
allowed to  proceed  further  with  his  
statement. 

s {Interruptions). 
SHRI RAJNARAIN: On a point of order. 

SHRI BHUPESH GUPTA: Madam Deputy 
Chairman, the Law Secretary should go, no 
matter how deplorable the conduct  of  the  
Minister. 

SHRI RAJNARAIN: On a point of order. 

SHRI BHUPESH GUPTA: I am still on my 
point of order. The Law Secretary should go. It 
is an attempt to cover up the Law Secretary and 
condemn the Minister. Let the Minister go out 
of office but the Law Secretary must not be 
allowed to go scot-free. 

SHRI A. P. JAIN (Uttar Pradesh): I ] am 
surprised at the vehement protest of Mr. 
Bhupesh Gupta. Jt is always open to you to give 
a ruling and then, if a new point of view is 
raised, then you can revise  your  ruling     
accordingly.  No  doubt 

you first decided that the Deputy Minister may 
be allowed to read his statement under Rule 
241*. Later on Mr. Arjun Arora drew your 
attention to a particular aspect of the rule and 
said that the statement must not be 
controversial. After considering that you have 
given a fresh ruling and that ruling is the final 
ruling. It overrides what you said previously. 
Therefore there is nothing to debate. The matter 
must be ended now. 

SHRI BHUPESH GUPTA: The Minister has 
been publicly charged on the floor of the House 
with corruption on the alleged ground of his 
favouring one Bhargava Brothers. And it is a 
strange thing he was not-allowed to clear 
himself. 

SHRI     LOKANATH     MISRA:      For 
about seventeen days the Deputy Minister had 
been sleeping over it. What was he doing all 
these days? Why did not the hon. Member ask 
him to make the statement promptly? 

SHRI SUNDAR SINGH BHANDARI: 
If at all, he may come with his statement in 
the next Session. 

SHRI  CHANDRA     SHEKHAR  (Uttar 
Pradesh):   Madam  Deputy    Chairman, the 
only point to be discussed is whether any hon. 
Member, against whom some charges have 
been levied, has the right to make a personal  
explanation, or not.  Now,  if  he has got the 
right of personal explanation and  if here  the 
hon.     Deputy     Minister wants to make a 
statement of personal explanation  and  if 
according to you certain portions in the 
statement are of a controversial   nature,   you   
can   ask   the   Deputy Minister   to  drop  those  
portions  or  lines aiid  read  it.   But  you  
cannot prevent  the Minister from  making a 
statement as personal explanation. And if he is 
prevented, it  will   be denying  the  very  
fundamental right of any individual Member or 
a Minister.  It is a    peculiar    situation that all 
sorts of accusations are hurled at a Member or a 
Minister and the Member or the Minister  is  
not allowed to make a statement  of personal   
explanation.   So,  if  the statement was with 
you and you had gone through it you could 
have advised the Minister to drop the 
controversial portion in the   statement   and   
read   the   rest   of  the statement relevant to 
personal explanation. 
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1 should request you, Madam Deputy 
Chairman, that the Minister should be 
allowed to make his personal explanation if 
not just now at least after the lunch break. 
The right of a Minister in such matters 
cannot be taken away by a ruling of the 
Chair, and the Chair should be considerate 
enough to the Deputy Minister against whom 
certain charges have been made—I do not 
know whether the charges are right or are 
wrong. 

THE DEPUTY     CHAIRMAN:   I have 
only asked the Minister to defer the statement. 

SHRI BHUPESH GUPTA: Does he want 
to defer it? 

THE DEPUTY CHAIRMAN: He will defer 
it now and he will meet me during the lunch 
interval and then we shall come to a decision. 

 

 

12 NOON 

REFERENCE TO     ESCAPE OF PAKIS-
TANIS FROM  POLICE    CUSTODY IN 

KUTCH 

THE DEPUTY CHAIRMAN: Dr. An-tani. 

DR. B. N. ANTANI (Gujarat): Madam 
Deputy  Chairman. . . 

SHRI BHUPESH GUPTA (West Bengal):  
Madam, Mr. Chavan is in the House 
and. . . 

THE DEPUTY CHAIRMAN: I have called   
Dr.   Antani. 

DR. B. N. ANTANI: These privileged 
persons will not allow us to conduct any 
business in the House. 

THE DEPUTY CHAIRMAN: You go on. 

DR. B. N. ANTANI: Madam Deputy 
Chairman, with your permission I seek to 
raise an important issue of reported escape of 
7 Pakistanis from police custody in Kutch-
Mandi as reported in The Times of India of 
yesterday's date, that is 18th May. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
What else will happen if you had Razakaar  
Ministers? 

DR. B. N. ANTANI: May I read the report 
about these 7 Pakistani smugglers? Obviously 
the spies are always described as smugglers 
and they are, I submit, in collusion with the 
police and other important  persons  of 
political parties. 

"Seven Pakistani smugglers stationed 
recently at Mandvi in connection with a 
case involving smuggling of Rs. 10 lakhs 
worth of silver have escaped from 


